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IN THE CENTRAL ADMINISTRATIVE TRI,AUNAL 
AHMEDABAD BENCH 

O.A. No.41/93 to O.A./27/93 
cx. O.A./27/93 to o.A./33/93 and 

o.A./43/93 and O.A./44/93 

DATE OF DECISION 12-3-1993 

Shri P.G.Patel & others 	 Petitioner 

Mr.M.S.Trivedj 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	Respondent 

Mr.Akil Kurshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.Pate1 	 : Vice Chairman 

The Hon'ble Mr.v.Radhdkrishnan 	 : A.dmn. Member 



----2--- 

1. Shri P.G.Patel 

Shri D.11.Patel 

Shri B.S.Baria 

4. £hrj A.1.Patel 

50 Shri iq.s,Patel 

6. Shri J.B.Zala 

Shri J,rJ.Patel 

Shri A.V.Bdria 

9. Shri C.N.Patel 

All are the Casual Labourers, 

Nadiad . .....applicants 

(Advocate : Mr.M.S.Trivedj) 

Union of India throug  

The Secretary, 

Lin1stry of TelecomrnunlcatLon, 

Sanchar Bhavari, 

New Delhi. 

Telscommunication District Manager, 	 H 
Office of the Telecommunication, 
D.strict Manager, 

Nadiad. 

Sub Divisional Officer, 

Office of the Sub Divisional Officer, 
Telegraphs, 

Nadiad. 	 c000respondents 

(Advocate : Mr. Akil Kureshi) 



OKAL ObDR 

O.&./11/93 to O.A./27/93 

Q.A./27/93 to O.A./33/93 and 

O.A./43/93 and O.A./44/93 

Dute : 12-3-1993 

Per : Hofl'ble Mr.N.B.Patel, 

Vice Chairman 

Mr.M.S.Trivedi, learned advotate for 

the applicant0  

Mr.Akil Kureshi,learned advocate for 

the respondents. 

Mr.Trivedi- states that all the applicants 

have made representations on or about 5th Jenuary,1 93. 

Even if some applicants have not made represen-

tations, they may now make it within a period 

of 2 weeks hereof0 All the representations 

received, and , to be received, by the department 

mar be treated as having been received within 

time. The representations may be considered and 

decidd as expeditiously as possible. The decisions 

taken un the representations made by the 

applicants may be communicated to them in 

writing and in case of any decision to terminate 
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the services of any applicant or applicants, 

such decisiQns may not be implemented for a 

period of 10 days, after communication thereof 

to the Concerned applicant(s). If any of the 

applicants feels aggrieved by the decision 

taken on his representation, he will be at 

liberty to move the Tribunal for revival of 

his application by filing Miscellaneous 

Application. 	Tiis Ofiginal Applicatjn is 

disposed of as above. 

In view of this order passed in  

M.A. does not survive and stands 

dsposed of accordingly. 

Sd/ 	 Sd/_ 
V.Radhakrishnar. j 	 ( N..Pate1 ') 
Member (M 	 Vice Chairman 
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NTRAL AbM IN ISTRAT IVE TR IBUNAL 
AHNEDAEAD BENCH 
AH1EDABAD. 

Application No. 	
of 199 

Transfer kopiicatjonNo. 	 Old Writ ret. No. 

C E R T I F L C A 

Certified that no further action is reaujred to be taken and 41 

the Case is fit for consignment to the Record Room (Decided). 

Dated : t? ' Q 	-icrt 

Counters igned : 

Section Off icer/Couft Officer - 5 .  Ck i'- -it 
Sign. of the Dealing Assistant. 
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CE1\111 RL \DMIN 1ST RT IVE £ RIEUNTL 

.DBD BENCh 
DT.E_D., 

Submitted: 	 C..T./JTJBICI\L SEC2ION. 

Original Petition No: 

	

of 	 -. 

Iiiscc1laneous Petition No;  

of  

Shri 	Petitioner(s) 

Versus. 

Res ponde nt (s). 

This aplicatian h:s been submitted to the ilribunal 

hri 	S 

Under Section 19 of the Jdrninistrative 2ribunal ct,1985. 
It has been scrutinised with reference to the points mentioned in 
the check list in the licj:it of the previsions con:ained in the 

dministrattve ji rihunal .ct, 1985 and Central dminisrative 

Tribunals (Procedure) Rules, 1935: 

, 	 2he .ppiications has been found in order and may be given 

to concerned for fixation of date?/? 	 , 

7(29 5 Co Q / ' 

rhe apojat ion has not been fpd in order for the as ons 

indicated in txe check list. 11he ap>licat :dvocate mar13e advised 

to rcotifthe same within 14 cs/draft letter ilaced bei1ow 

	

r sieture. -Lc 	 /92 	ccy 

I(N P24492. 



I 	
ANNE X U R. 

CENTA 	DI MIS TRAT IUE TRIBU 

AHV1DAUAO BE;CH 

APPLICNT(S) 

RE 5 p 0 ND E NT (s) 

P\RTICULR5 TO BE EXINED 	
ENDLPSEENT AS TO 

RESULT OF EXA11INTI[N. 

Is the ap:lic&ttOfl competEnt ? 

9 

9 

Is the application in time 
	9 

If not,by how many days is 
it beyond time 
	 9 

Has sufficient cause for not 
making tUe application in 

time stated ? 

Has the docLm9nt of euthorisation/ 
iak&lat Namabeen filed ? 

3. 	Is the application accompained by 
C.D./I.P.O. for Rs.50/— ? Number 
o D.D./I.P.D. to be recorded. 

r 2. () IS the apnlicatiofl in the 
prescribed form 

Is the applicetion in 
paper book dorm 

Have proscribed nurnb3r 
complete sets of the 
application been filed 

	

. 	Has the copy/copies of the order(s) 	U 

against which the application is 

rnade,been filcd.? 

	

7. 	(a) Hove the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been filed ? 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly ? 

Are the documents referred to in () 
above neatly typed in double space ? 

	

B. 	Has the index of documents has been 
filed aid has Lhe paging been done  

properly ? 

.02... 



I 
pHR-fILUL:, 75 10 BE EXPHF'ED. 	 EHDORSEF1ENT 19 SE PESULT [IF 

EX1I NHIION. 

9. Five; 	the 	chronological 	details 	of 
representations 	made 	and the 	- 
outcome of such 	representation 
een 	indicated 	in 	the application 	? 

ib. is 	the 	inetcer 	raiscj 	in 	Thn 
anp1ection pending 	bcre. 	aiy 
court of law or any other Bunch 
of 	the 	Tribunal 	? 

ii Are the appicetion/duolte 
cppy/coos 	signed. 	? 

12. ire 	ax bra 	cupies 	of 	the application 
with 	annexures 	filed 	? 

(a) 	Identical 	with 	Lh- 	Original. 

Defecti, 

Jonting 	in Hnnexures 

No.  	Page NOs. 	- 

(d) 	Listinctly 	Typed 	? 

19. Have 	full size 	enveippes 	bearing 
full address of 	the 	respondents 

been 	filed 	? 

 ire 	the 	given addressed 9  the J 
registered 	addressed 	? 

 [c 	the 	names 	of the 	parties stated 

in the 	copies 9 tally 	with 	Name(s) 
those 	indicated in the application ? 

ii. :lre 	the 	transalations 	certifid 	to 	be 

true 	or 	supourted 	by an affidavit 

affirming 	that 	they 	are 	true 	2 

17. ire 	the 	facts 	for 	the 	oases mentioned 

under 	item 	NQS of 	the application ? 

(;) 	concise 	? 

() 	Under 	Distinct 	heads 	? 

(a) 	Numbered 	consecutively? 

(d 	T2ped 	in double 	spcc 	on one / 	t 

side of 	the 	paper 	? 

19 • Have 	the 	oar ticulara 	for 	interim 

ocher 	praycu 	for ,stated with 	reasons ? 

H NP3[i1 J2. 

¶ 

(7  


